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of the prescribed ceiling of Rs. 38,500.
There has been no such case so far m
19717-78.

Cases of Misappropriation in DDA

4427 SHRI MAHI LAL Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state

(a) the number of embezzlement
and msappropriation cases which
occurred in the Delli Development
Authority during the last five years,
and

(b) the details and the persons and
the amount 1nvolved 1n each case
separately”

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Dellu Development
Authority have reported three cases

(b) The details are as under:—

(i) Shri Bishambar Dayal, UDC,
while working as rent collector in
Najafgarh (JJ) colony during the
year 1976 misappropriated a sum of
Rs 2,435/- collected as rent on be-
half ot the Department The Metro
politan Magistrate, Delhi sentenced
him to rigorous 1mprisonment of
nine months and a fine of Rs 500/~
In view of this judgement, he was
dismissed on 14th December, 1876.

{11) Shr; S. N Swami, Casher,
misappropriated Rs. 330/- deposited
by three allottees of Wazirpur to-
wards water charges He was
charge-sheeted on 3rd December,
1973, Later, he tendered his resigna-
tion which was accepted on 15th
February, 1977

(iii) Shri K. D Rana, UDC., mis-
appropriated Rs 300/-. He has been
suspended on 1lth January, 1078.
The case is under investigation by,
the policy authorities.

CHAITRA 6, T800 (SAKA)
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Retrenchment of Musier Roll Workers
from Indian Schools of Mines, Dhan-
bad

4428. SHRI A K. ROY: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) whether there has been large
scale retrenchment of muster rolb
workers from Indian School of Mines,
Dhanbad, and if so, the number of
such workers and reasons therefor,

(b) whether there was a Dharna
against this retrenchment,

(¢) whether 1t 18 a fact that Han-
jan workers have also been wvictumis-

ed,

(d) whether 1t is a fact that 1n the
same period new workmen have been
recruited against law, and

(e) whether Government propose to
probe into  these irregularities and
take necessary steps against the per-
sons responsible for all these irre-
gularities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) to (e). Information is being
collected from the Indian Schoal of
Mines, Dhanbad and will be placed on
the Table of the House.
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